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CENTRAL AOMINISTRATIVE TRIGUNAL, ALLAHABAO BENCH,
ALLAHABAD.
1. ByA.N0.412/92
Ram Prasad Kushwaha

2, OD,AN0,413/92
Aleem Ahamad

\3,  0,ANo,414/92

Panna lLal

4, DyA, No, 415[92
Mohd, Shakilullah Khan

S5 Ogd, No,MGZ 92

Harish Kumar Tiwari
/0 A N0, 417/92
Fi

Kishore Kumar 3en

7. DaA,N0,418/92

" p. G. mtatka!

- By, DaRe No,419/92

\
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Vinod Kumars,

.- Applicants
9. Dy, No,420/92
Kiishna Kumar Soni

| B .
10\. ds a',-uqf;.agig.gz
 Umakant Boplay

11, D4, uo,azzzgz
Rakesh kumar Railasar

12 Oy Ay No,423/92

Rakesh Xumar Agarwal

BREN N No,426/92

T KM, Srivastva

14, DgA, "N0g427/92
Banshidhar Saind

15. 0.4, No, 566/92
Oma’ Sharma
16, ByAy Nog 567/92

Smt, musharraf Syltana

17. _q,, N0s569/92
P,

Jharkharia

Va,

Unadon of India & Othors, e Ra spondents,

Hon, Mr. Justice U,0. Seivastva, Vile
Hop, Mcs A B, Gorthi, AlM

(By Hon, Mr. Justice U.C.Srivastava,VeCe)
as identical pleas havs been raised and the claims of

thesa pRTacns are similar tisss applicatlons are being dispnzad of

eeszl




le

1

by a comman judgment, Shri G,P, Agarwal, lemrned Counsel for tihﬁ
respondents, who has been asked to teke th. notices of these aa+a.
has taken the same and wanted some time to file reply, Simil
matters have been daecided by thés Tribunal and thersfore, t ers
is no ground for this Tribunal to ellow time to the raapondantis

as the applicants are raising their claims on the basis of .'qudgmant

given by various Tribunals,

24 These applicents appeared in the written test for the pfbst.of
Of fice Clerk and other cadres in reasponse to the adwrtiaamani:
issuad by Railway Serwice Commiesion, Bomb#y. They were daclai-ad
successful in the written test and then they were called for
interview. It ie said that they were declared successful tnr
selection for appointment to the poat of office clerk and in v:#rioua
other categories and their names have bean forwarded to conc&r!i'oﬂd
Reilway Offices for appointmenf. But no appointment letter wa;
recaived, uhen the applicants approached the concerned highep }|
authorities, ¢hrtain irregularities were detected and they uﬁirn
told to wait for eome time more. Subsequently a list was publi:,shad
on 27-12-1986 and the applicante' names did not find place

in the list and accordingly they made a representstiotl. againet :

the same. &s they did not gst any reply, after giving legal:
notices they approached the Tribunal, like similarly affected
candidates elsewhere, including 8ombay and Allahabad, In thasa;i
casss the respondents took the plsa of jurisdiction which was l
rejected, It was aleo stated by the respondents that bacauas?

there was some fowl play by some one the matter was undep

Anvestigation and that is why the names of the applicants

were dropped and they were not given appointment, If there wad

some  foul play in the matter of inclusion of their naney, theb
would  have bean given an opportunity or at least they would

have been appraised of the relevant facts which would have
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enabled them to file a representation againat the sama to make

their position clear, .

ra

3, - Begauss thers was soms foul play by some one, svan if
thare was some investigation againat some-body, the balance
@ould not have been deprdved of the appointment order, Accordingly
the aspplication is ellowed to the limitsd sxtent with a diructioﬁ
to the raspondents to launch an enquiry into the matter associating
with the applicants k;‘(the same and in case no foul play on &

their part 4s found they should not be deprived of the fruits

of their labour and they ehould be given appointments, The

enquiry shadl’bs concluded within a period of 3 months from

data of communication of this judgement and thereaftar necessary

orders regarding the appointment shall be passed, But we
make it clear that i1f the entire examination 1s cancelled, none
> of the candidates who appeared in ths examination will get benefit

and, therefors, the applicants elso will not get any benafit

‘IC above,

Vo b
Vica-Chairman
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tad  12th May, 19682, Allahabad,

———

(tgk)



